
OPEN COURT 

CENTIii-+L 	 TR IBU1:41,L 

Bc.•TCH 
4-i Lb-4.1-kt 

11a bL. ba 6 this t he 2 of 	December 	1996. 

Original 
	li cat i o n No. 1234 of 1996. 

lion lb le Mr. T .L. Veri2a JM 
Ho n b le Mr . 	. Bawe j a , 

Ta lib n a lias Ba nney Kha n, 
S 	Sri Chhamma n Khan, Rio 
village & P.O. Baraha (p.S Nakas1), 
Tahsi 1 S. L1--,-,bha , Dist . Mora dab& 

	 4 pliCd Crt 

c/rik SriM 	HUsa n  

Vers us 

The Union of India through Se nior 
Superintendent of post Offices, Mora da bad 

ion, Mora dahad 

2. The Sub Divisional Inspector (Postal), 
Sub Division, Gila ndausi, Distt 	d. 

3. The Branch post Master, Bara hi (Sirsi), 
Distt. U.or a dab d. 

	 Respondent s . 

ORDER (OR,L) 

Ve r rna „ad 

Heard Sh. 	Hasan. In this op , lication the 

3 p 	ft seeks c.luLs hind of order dated 20.7.96 wilere 

t he a or) 	nt has been n Out off cut 

2 . 	The a pp r-,: nt, 	i nit is lly U ppoi nt. 	in 

as Extra Departmental Mail Peon in Post Off ice Bard hi. 

By impugned or d:r dated 20.7 .96, he has Lee n put off dut 

e ca us e A 
 di cip li nary proceeding is pending• a ga nst hi, 

This or der has been .passed by Sub Divisional Inspect or 
LAA,■1./.%, 

Post Off ices & Rule 9 of t hE Extra Departme ntb 	. 

E' 	ct and Service Rules 1904 , Order putt i nc? off tho 
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pplic,, nt duty being intErlucbtor‘;,,  in nature should not 

generally be interfered ty Curts/Tribunbls unless it is 

shown that the sane is actu-tec 	lice 	is against 

rules 	have herd le_rnec co.an el f or t$:he d pp li nt 

and u iso perused the Gin( s and 4,e find taut no case 

for our interference, with the order of put off duty has 

been , bde out 	..e )therefore 
?
fin° no Iherit in t 	appli- 

cation and dismiss the same in limine. 

3. 	The learned counsel submits that disciplinary 

proceedings have not yet been initiated and if the respon-

dents are given long rope they may keep the same pending 

for indefinate period. In case the disciplinary proceeding 

is rot completed within f our months from the date of 

communication of this order, it will be open for the ao 

rant to approach this Tribunal again for a;:::1)ropriate 

relief. 


